
CENTRAL ADMINISTIATWE TRIBUNAL 
GTJWAHATI BEN CJ 

GUWAHATI-05 

(DESTRUCTION OF RECORD RULES,1990) 

INDEX 
\9MTA. 

Rlo............ ...  

.. 

:rders . .................   Pg ...... i-- . .. . • ....... .to. . .'. . . . . • . . • 1•• 

Judgment/Order dtd. . ....... .Pg. 	. 	 . 	1 6 po2-Qeif 

Judgment & Order dtd. .................... Received from .H.C/Suprexne Court 

5 . E.P/Ivl.I'  ............. 	............................. Pg....,.................tO..............• 1 •I• 

6...............  	 ... . ...... ............. j)g. . . 

- 	 7. 1.S....... .... .... ...... .........Pg........  

 Rejoinder 	..............................................Pg ............... 

 Reply'- ............. .................................... Pg ........... ..,.........to.................. 

•Arl3r other Papers ...................... 	 Ig .......... ........ ...... to.......,......... 

Memo of PpIea.raI1ce. . • 1•• 	 . .. 	 .....;.. 

12.. 4Pciditional AffIdavit...... ... . . ••••. 	•• 	.............. ..... 

Tritten SArgt.lrrlents .............................. ...... ................ 

.Airienicierrierit Rely by Responc1ents .............. ,.. 	. . . .. ........ ............ 

Amendmnt Reply filed by the Applicant.................. 

C) 
	

16. Counter Reply................................................ ......................................  

/• 

SECTION OFFICER Jud1.) 

1 



FORMNO.4 	 H 

(See Rule 42) 

The Central Administrative Tribunal 
GUWAHATI BENCH : GUWAHATI 

\ 

ORDER SHEET 
APPLICATION NO 

4 

t(s) S-<-. 

ResPfidnt(s) 

OF 19 

e. 	. 

	

• Ad 
	

for Applicant(s) /& 

	

Ad' 	for Respondent(s) 
 

Order of, the Tribuna' 

Present: HO&ble Mr.Justjce D.N. 

Baruah, Vice-Chairman and Hon'ble Mr.G.L. 
Sanglyine, Administrative Member. 

16 applicants have approached this 

Tribunal by filing a single petition. 

They have prayed for permission to join 

in this single application under the 

Proijsjon of Rule 4(5)(a) of the C.A.T. 

Procedure Rules 1987. Heard Mr,B.K,Sha.rma 

learned counsel for the applicant and 

Mr.B..Pathak, learned Addl,C.G.S.C. 

Prayer is granted. 

In this application the applicants, 

have challenged the Annexure 9 order 

dated 13.8.99 by which the representa-

tion of the applicants was rejected. The 

case of the applicants is that they have 

been working since 1986 iox1987. But the 

Annexure 9 order shows that the authority 

I  does not have any record to show that the 

applicants have been working as such. 

Contd/_ 

ME 
the Regstty 
	Date 

IU,  1-2 000 



4/ 	 Iv 
O.A. 5/200,0 

4 

if Notes of the Registry 	Date( 	Order of the Tribuna' - - 	
44- 

-----'I.  
11-1-20(0 

Mr.B,K.Sharma submits that this clause 

cbntraty to Annexure 11 öhart which 

ntiy z speaks' about their working 

,ince 1985. Mr.Sharma also submits that 

N 	 they, are stjll working. We have heard 

Mr.B.C.Pathak, learned Addl.C.G.S.C. 

also. 
Onhear4ng couriseI for .theparties 

we dispose of the application with direc- 

• 

	

	. tion to the resporidentsto scrutnise the 

case and consider the same by giving a 

reasoned order. The applicants may file 

parate repreebationsiing dtai1s 

of their case within 15 days from to-day. 

They may also) produce ..'evid epc.: ..tat they 

have been wthrking since 1986 -87.INf 

such representation is filed that should 

'be considered by taking into considera- 

tion of Annexure 11 chart and then 

dispose of the matter by a reasoned 

order. This must be done within a period 

of one month from the date of receipt 

4' 	L 	 th .repsentatic,r.., 
Appli6at1onis disposed of. No order 

ç 	- 	- 
as to. costs. 

Till disposal of the representation 

status quo as on to-day shall be 

. 	
. 	 maIntained. 

Mefber 	 Vice-Chairman 

-. 	im 
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CIA 

BEFORE THE C:ENTRAL ADMINISTRATIVE TRIBUNL 
I3UWAHATI BENCH. 

(n appi i cat ion under sect ion 19 of the Sentri Admirystrative  
rr i buna.iAht.1985)  

I 

BETWEEN 

1 SUJ IT D A S 

2. F:::r.JAL NATH 

3 GJAL DAS 

4. BADAL BANIK 

5, NARU C:H DAS 

G. FAR I TOSH f:H DAS 

7 	FIYAIIAL B I SWSH 

S. 3'UYANDRA DAS 

: .: -JAJy F:P DAS 

1 (2 F:ARESH MALAiR 

I :L .PARESH DAS 

PRA TAP MALAKAR 

PAR I MA1_ NIALAKAR, 

SMBHU DAB 

15.MAINUL HAQUE 

16 SANKAR ROY 

All the 16 applicants are work :i nd as casual L.bc'ur 
under the Sub Divisional Off icr Telecom, Ha.i t lo nc since I86 
and 1587. 

pp i.ans.  

i 	Un i c' ii o f :c h cii a, 
Represented by the Secretary to the Bovt of I nciia 
Ministry of Communi ct .on•, 
Sanchar I3hawan, New Delhi. 

21 The Director, 
Department of lelecommuni cation, 
Sancha.r Shawan, New Dlhii. 

3. The Chief General Nanaer, Telecom 
Assam Circle, Ulubari, Guwahati. 

1 



The 3eneral Manaqer, Telecom 
Silchar SSA, Si1c.har-1 

The Sub Divisional Officer, Teiecctm 
Half lonq 

rspc)rtdents. 

FART I C U L A R S OF T H E AF'FLICAT ION 

PART I CULARS OF THF ORDERAI3A INST 	H THIS APPLICATION' [5 

MADE: 

This application is directed against the order, dated 

13EL99 by which representations of the appi ica.nts have been 

disposed of. This appi icat'ion is also directed against the action 

of the respondents in not grant inq temporary status and regular i-

sat ion thereafter in total violation of, the order dated. 31 59 -j 

of the Hon'hle Tribunal passed in O.A.No 167/99 as well as 

various schemes prepared to that effect 

L:(MITATION: 

- 	The applicant de':lares that the instant application has 

been filed within the limitation per i':'d pYescri b e d. under sect ion 

21 of the central Acministratjve Tribunal Act1985. 

JURISDICTION.: 

The applicant further declares that t 1rie subject matter 

of the case is within the jurisdiction of the Adminjstratjv 

Tr i burial 

4./FACTS. OF HE C:ASE: 

That the applicants are citizens of India and as such 

they are Entitled to all the riqhts, privileges and protections 

as guaranteec by the L:onstjtLti , n cf India and laws framed there-- 

under, 

4 2 	/ 	nat the applicants are present lv wcr.: inq ai casual 

l.hLur Lt:•sr't. 	uepartment of Teleccimmunicat ion since 186 anti 

:L &7 and \.t .j 	iet:rey are continuing :i 	the said post wii.  thout 



/ 	
/ 

I 
	 I 

l 	
' 

. 	. 	. 	. 	. 	. 	. 	. 	. 	.. 

an bk 
The appi icant Nc 2,3 nd 5 entered te srvice of the 

repcndents in the year iB6 and the rts in thE? YEY i'E7 	as 

caLa1 w:rkes 	The appi icants thrcugh this 
	iaticfl h5 

. 	 . 

pr.yd 	
ranting of temporary status. and regular isation as 

di.edted by the Hon ble Tribunal and in te Ii ciht of the scheme 

prp.red in the year 1989 and the subsequent c lar if i cat ions 

sujwdf rom time to time The. relief clairne:d by the applicants is 

ccirnd'n and the cause of action is a lso same for all the appi i-

cant1; andhdnc they p;ay before the Hon' ble Tribunal to allow 

tem to .joi n together in a single appl icat ion :Lnvo:: ing rule 

:c.a 	of C:entral dmi nist. ..at ive Tribunal 	(Prcicedure) kules 

• 	 . 

The applicants for better appreciation of factual pc1siT 

ticin recardinq their service parti culars has annexed a I is nd 

same is marked as nnexureA 

J.0
That the casual labours cf the Deptt of Posts preferred 

• a 	rit peti tion before the Hc'n ble Spreme Court claiming the 

/ simlar benefit of regularisation like that of the present appl'i 

The Hon' b].e Supreme Court after hearing the part ie 	
was 

p1ced 	Li' al:'w the said w it oetit L'n directilg the 
	r rri'r 

thereto to prepare a scheme on rational basis for absorbipy 

ay far as possi ble the casual labourers who have been cont inu:'Us' 

ly working for more' than one year,in the Pc'sts and TeIegaPh' 

ept Claiming the similar benefit some the casual labcuers 

Jorying under the Telecom Department filed a writ pet it ion Vi de 

No , r i1;  petition  c::No128 of 1989 (Ram opal Ore vs,U,O 

dr) 	The Hon ble Supreme 'Court on 17 4.9 
	'as pleased to dis 

c'ed of the s. i d wr 1. t pe it ion along with other connecte4 iat 

•15 
direct i ng the 'respondents theretc' to prepare , a schem on 

,ational basis , for absorpt ion of casual labourers who have • con-

; i'ucusly worked for more than one year in t h e Telecom 1epar t- 

• 	 i, 	 • 	 • 

• 	 / 	 " 	.•. 	
''. 	 / 
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merit For 	better a.pprec i at ion of 	the factual 	posit icn the 	opera.- 

tive part of the said judqment and order datec 	17 4 	is 	quoted 

• 	 beow 	 - 

We 	find the thc'uqh 	in 	pa.raciraph 3 of 	the 

writ 	petition, 	it has been asserted by, 	the 	peti- 

t ioners that they have been 	work i nq more thar! 	one 

year, 	the counter affidavit does not dispute 	that 

petition 	No distinction can be drawn 	between 	the 

petitiones 	as a. class of employees and those 	who 

were 	before 	this court 	in the reported 	decision 

On 	principles 	therefore the 	benefits 	of 	the 

decision must 	be ta::en to apply to the rietiioners 

We 	ac cc'rdi nqly direct 	that 	the 	respondents 	shall 

prepare 	a. scheme on a. rational 	basis absorbing 	as 

far 	as practical who have contiruouslv worl<ed 	for 

more 	than one year in 1heTeiecom Deptt 	and 	this 

should 	be done within six 	months from now 	ft.er 

the 	scheme is formulated on a. rational 	basis, 	the 

claim 	of 	the petitioners in terms of 	the 	scheme 

should 	he woked out 	The writ pet i ticns are 	also 

di.sposed of accordi ngly 	There will 	be noor der 	as 

to 	cost ..n account of 	the 	facts that 	the 	respon-- 

dents counsel has not chosen to appear and 	contest 

at 	the 	time of hearing though they have 	filed 	a. 

counter affidavit5 

copy of the judgment 	passed by tie 	i-cn' ble. 

pex Court 	is annexed herew:i th and marked 	as 

NNEXURE- 1 

4.4, That 	pursuant 	...0 the .judqment passed by 	the 	Hon' ble 

pex Court, 	the respondents have prepared a. scheme in 	the. 	name 

and style H  Casual Labbur grant of temporary status and regulari- 

- 	 I 



cation " Scheme 1989. The aforesaid sdeme has been circulated by 

an order dated 7 11 ,89 issued by the Dept 	cf 	Teleccmmunicat ion 

In 	the said scheme it has been cate:'ri cal ly mentioned that 	the 

same 	will 	effect:ive from I 	189 onwards and the -same 	will 	be 

appLicable 	to the casual workers employed by the Dept 	of 	Tele- 

cothmLtni cat ion 

copy of the said scheme is annexed herewith 

and weD as ANNEXURE-2. 

43 	That the applicants bec 	to state that the applicant Nos 

23 	and 5 were appointed as casual worker in the year 	1986 	and 

the rests got their açipoihtment 	in the year 	1987 	It 	is pertinent 

to 	mention here that the all 	the applicants prior to their, 	SLh 

appointment 	the respondetits have placed indent before 	the 	Dis- 

trict Employment Exchange r 	Haflong and the name cf the appl icañts 

have been sponsored by the said Employment Exchange 

copy of one of such 	sponsc'rshi p 	let•• er 	dated 30.4.87 	is 

arrnexe'd herewith and marked as 	nnexure-3 

46 	Thai the applicant begs to stte that after 	issuance of 	the 

nnexure-3 	letter dated 30487 interview was held for the 	said 

post 	of I1azdoor and they we-re selected for the said post by 	the 

said 	duly constituted interview board 	It 	is pertinent to 	men 

tion here that 	till 	date they are continuing in their 	respe'::tive 

posts 	without any break and each vear they have 	completed 	mc're 

than 240 days of work in a calender year. 	It is also pertinent to 

merit ion here that all of them were recrui ted prior to issuance of 

the letter dated 7.11 89 by which the scheme of 	1989 for grant of 

Temperary Status and F.:eciular isatic'n has been circulated 	In 	view 

of 	the 	:riteria laid down in the said scheme the, appi icañts 	ae 

entitled 	to Temporary Status and subsequent Regularisat ion 	Just 

after 	7 11 89 	i 	the date on wh:i ch the aforesaid 	schere 	was 

• circulated. 	The respondents hc'wevr, 	ign:'ring their 	claim 	have 

S 



'p 

bc1 JpnLrd the 	 benefit and till date thly have. r...$ 'oec 

conferred W1 th temporary status •:3.nd subsequent recjui.r sat ion. 

4 	hjf after the 1suane of te Aforesaid scheme of 1989 the  

respondents have been issui nq various ': lar i fi cat ions i ri regard to 

the cut-off date mentioned in the said scheme 	that effect 

mntion may be made of letter dated 17,12 19E3 by which the said 

benefit was extended to the recrui tees of 30 ,3 I 985 to 22.6.88. 

heieafter some of the later recrui tees approached the Hon' hIs 

Central Admi nistrative Tribunal 	Err .d::ulam -Bsnch 	by way of 

fill nc 0 A 	No 75c!94 and pursuant to an rrrJer dated 123 95 

	

assed by the said Hon 'ble Tr I bunal the respondents have issued 
	4 

an order dated 1.11.1995,  extendi nci -the said cut-cf f date up to 

recr uitees of 

The applicant craves le-'e of this 'jnb1e 11 L!unl to  

produce the ltss ct:d L, a na 1.11.95 at the, time if 

hearing of this case 

4.8 That the applicant begs to state that in view of the afore-

said clarifications as well as the order of the Hon' ble Central 

:dfhinistrativC Tribunal E:rnakulam Eench referred above, they are 

entitled to ciet the benefit of the sal ci scheme of 1989 It is 

further stated that the respondents thereafter issued various 

orders by which it has been clan f led that the benefit of the 

scheme shall be extended to the recruiters of 31 .3 1997 T 'that 

Ff fec t Depar tment of Telecommun i cat i-en issued a letter in the 

morth of February, 1999, by which the said benefit has been 

extended to tle recruiters of 31.3.1997. 

The a.ppl i cants in spite of their best ef fors could not 

col 1cc tan authenticated copy of the said order and hence prays 

before this Hon' ble Tr i buna.l for a di rect ion to the rsspondents 

to produce the same be fore the Tribunal at the time of hear i nq of 

AN case. - 



49 That the appi :icants bep to state that ciaiñung similar  

bene fit the Union namely, All India Telecom Employees Unin,had 

approa':::hed the Hor'ble Tribunal, by way of filing OA 	Nose 	
9 

and 2 cf 1996. The Hon'ble Tribunal on 13897 after hearing 

the parties to the proceeding was pleaded to allow the said 

Original Application in favour of the applicants directint the 

respondents to extend the benefit of the said scheme cf, 19B9]t 

is pertinent to men 4 iori here that the applicant in the aforesaid 

OAs have also prayed for a direction to treat them at par with 

the casual workers of Fos'tai Deptt as the scheme prepared in 

their respect was more beneficiary than that of the Telecom 

Deptt The llc'n'ble Tribunal while disposing of the said OAs was 

also pleased to grant the aforesaid relief by directing the 

respondents therein to treat them at par with the casual workers 

of Postal Deptt 

A copy of the said order of the Hcin'ble Tribunal dated 

annexed herewith and marked as Annexure -4 

4.10 That the applicants state that the said order dated 13897 

has been passed in respect of the 	applicant Nci of the said 

• 	 Original Application .i.e All India Telecom Enployees Union 	and 

'•'hen:e the benfit of the =Aid judgment and order dated 13897 is 

also appi icable to the members of the said Union including the 

• present applicants Needless to say here that when a judgment is 

pronounced by any court of law in respect of a part i cular set of 

employees, the principle laid down in the slaid judgment is re-

quired to be ëtended to the cither similarly situated emp:loyees 

of• the departments On the other hand the respondents being a 

model employer should deny the said benefit to the employees who 

oui d not appr':'ach the door of the court for want of money etc 

S 

 

it is the duty of the respondents to treat all the employees of a 

particular group or grade at par with the other group or grade 

7 



V 
who ciot the benefit of certain .judciment in their favour.  

•411 That the applicants beg to state that even after the Judg 

ment and order dated 138.97 the respondents have not done any -

thing' in regard to the granting of Temporary Status pursuant to 

the scheme mentioned above as well as the clan ficatioiis issued 

by the respondents to that effect It is stated that being ag-

grieved so'ne siilarly situated employees like that c1f applicants 

have approached the Honble Tribunal by way of filing various 

Original Applications before the 'Hon' ble Tr i bunal and the Hon' bie 

TribLknal after hearing was pleased to direct the respondents to 

consider their cases for grant of temporary status and regular i -
N  

sation The respondents thereafter issued• various orders by which ' 

direction has been issued, to the local Head Of fifes for turniS--

hing particulars of the casual labourers workinci under them. To 

that efet mention may be made of one of such ordr dated 

:7.8.98 by which particular's of the casual labourers like that of. 

applicants have been asked ' for to grant Temporary Status and 

F:eqularisation. 

A copy of the said letter dated 27.8.98 is annexed herewih 

and marked as Annexure-6 

4.12 The 'applicants being aggrieved by the aforesaid action c,f 

the respondents for not granting Temporary Status to them were 

constrained to move this Hon'ble Tribunal by way of filing O.,A. 

No. 17/994 The Hon' ble Tribunal on 31 5 99 was pleased to d.is- / 

pose of the said Original Application with direction to the 

respondents to dispose of the representation of the appl i cants bi 
o 

a reasoned-order. 

A cc'py of the said Order dated 31.5.99 referred above , is 

ainexed herewith and the same is marked as Annexure7. 

WN 

/ 



I 
4.13 That pursuant to the aforesaid Annexure-7 order the appii-

cants filed detailed representation individual :ty on 16691. 

praying for cirant of Temporary Status and F:egu].atisation in the 

light of the Scheme of 1989 prepared by the respondents as well 

as the clarifications issued from time to time 

A copy of one of such identical representations is annexed 

herewith and marked as Anne.xure-8 

4.14 That the respondents after re':eipt of the representation 

filed by the applicants has issued an identical carder to each 

applicant on 13899 by which the individual representation has 

been disposed of. In the said order the respondents while reject 

ing the claim of the applicants, have mentioned five grounds and 

the applicants beg to reply the same as fol lows 

(a) As regard the contention menticined in the said order at 

sI no 1 is that the representation filed by the opplicents was 

vague, and without requisite and vital information and particu -

lars, the app'i icanty beg to state that in the representat i:n 

filed bthem contained the letters dated 71..89, by which thE 

scheme for grant of Temporary Status and Regular isat on has beer 

circulated and the said oder has been issued by the Assistant 

Di re'tor General, STNto the Chief General Manager, and all the 

Heads of Administrative UnitsIt is therefore not correct say on 

the part of the respcndentsN that the applicants have suppressed 

ertain factual matters in their representationS 	- 

(ID) As regard' the contention nade in pare 2 of the said 

letter dated 13899 that the representat.onS filed by the appi-

cants were not supported by documents, the appl i ca.nts beg to 

state that in their representations they have mcnfioned the 

letters and schemes issued by the repondents ttemseives and 

hence there is no necessity to support the contention by docu-

ments again and again It is further stated that the contention 

c;' v" 



is not true as in the above noted orjqinai application the main 

supporting d'cument has been the letter dated 7 ii 89 by which 

thy scheme of 1989 was circulated and the respondents cannot 

shi ft their respc'isibil ity placing thir ignorance about the said 

letter dated 7118• 

(c) As regards the :ontention made in para 3 of the said 

letter dated 13.899 the applicants beg to state that for grant 

of Temporary Status and Regular isat ion the basi': criteria is the 

date of engagement and the days of wor< in a particular year. T':.: 

that effect. (nnexure'-3 iettr issued by the E:mpi::'yment Of f i cer 

Haf long is quite clear regarding the date of engagement •  of the 

aplicants 

As regards the contention made in paragraph 4 of the 

said letter dated :13 8 99 the appl :1 cants beg to state that ncn-

mai ntenance of Register or Records in regular basis is not the 

fault of the applicants rather same hicihlightes the callousness 

of the respondents in maintaining the proper records It is 

stated that the applicants scmehc'w ':ould cc'llect some of the 

dcicuments by which it can e ascertained that they have been 

wc'rking since their date of •jcini ng without any break and each 

year' they have completed more than 240 days of continuous service 

under the respondents 

e) As regards to the contention made in paragraph 5 of the 

said letter dated 138.99 the applicants beg to state that in 

fact there was rp ban on recruitment c'f casual labourers after 

33 1985 and the aforesaid 'fact is clear fr cm the Annexure"3 

léter dated 34 1987 by which the name of the applicants have 

been sponsored by the local Employment Exchange 

copy of the cirder dated 13899 is annexed herewith and 

marked as nnexure-9 

415 That the applicants beg to state tht. from the above 	nnex- 

10 



I 
cre --- 9 order dated 13.899 it is crystal clear that the respcin-- 

dents have ncit maintained any record in respect of the applicants 

with reqard to their services which shows total nc!n-appi i cat ion 

- of mind of the respondents. It is emphat :1 cal ly stated that in 

f a c t there are various records in the office of the respondents 

to show that the applicants have been working since their date of 

• oi ni nq wi thout any break. 

The applicants after the issuance of nnexure-9 order dated 

13.8.93 collected certain documents which are as fol lows 

i, 	Letter N. ANT/CH/U-17/RJCM/9i--92 dated 12.6.1991 issued by 

the Assistant Di rector Telecom in the name of Area Di rector 

Telcc'm Guwahati in which name of the applicants found place. The 

aforesaid letter dated 12.6.1991 has been issued in r e g a r d to 

non-payment of some arrears to the casual maz doors of Haf long. 

ii . Let tar No. N-i /C:MISDOTIHFL./94-95 dated 17.8.94 issued by the 

SDDT, Haflong. in the said letter clarification has been issued 

regarding the date of enqagement of the casual inazdocfrs and 

• object ions were also invited regarding al terat ion of t''i Y.  dat-c 

of engagement if any. In the said order the name of all - 

sixteen applicants found place along with their date of engage-

ment a n d d a y s of work till 1993 i e . till t:he date of issue of 

the said order. 

Apart from these let tthrs ment:i.cined above, the appi icants 

are in possess ion of some copies of payment bi 1 ls including 

A.C.G,--17 Pay Diii and attendanc register counter sicined by the 

authority concerned and pra' before this Hon ble Tr ibunal. to 

produce the same before the Hon'ble Tribunal at the time cf 

hearing. 

Copies o -f order dated 12.6.91 and 17.8.94 are annexed •hre-

with and the same are marked as Annexure 10 and 11 respectively. 

4.16 That the applicants beg to state that from z. rd lable sodrce 

ii 

S 



to  

the coul d come to know that as mary as 30W posts of regular 

mzdoor has been sanctioned by the Ministry of C:ornmunication 

Department of Telecommuni cat ion to Assam Circle Telecc'm it is 

also learnt from the said sou.rce that some of the posts have 

already been allotted to the casual labourers like that of the 

applicants under the respondents ignoring the claim of the pre-

sent applicants 

4.17 That  the appi I :nts beg to state that the content ion raised 

by the respondents in the impugned Anrexure-9 order dated 13 3 99 

that the applicants dc not fulfill the minimum criteria for 

cran . nj Temporary Status is not based on records mentioned 

above In fact the respondents have not consul ted with the 

records rnai ntai ned by themselves and issued the impugned order 

dated 13 S99 without application of mind. It is perti rent to 

mnt. ion here that the respondents very recentiy issued another 

cirder dated 1.9.99 by which the benefit of the scheme of 1989 for 

crant of Temporary Status and Reciularisation has been extended to 

the recruitees up to i32 1999 In view of the aforesaid order 

dated 1 9 99 the appi i cants are entitled to get the benef I 1 crf 

the said scheme even if their recruitment is not taken from 1986 

and 1987. In fact the applicants got their appol ntment in the 

year 1986 and 1987 as. reflected in the nnexure-P 1:1st 

copy of the order dated t.999 is annexed herewith and 

marked as Annexure-12 

4 18 That the applicants beg to state that after issuapce of the 

nnexue-9 order dated 138 .EJ they preferred another represen-

tt ion highlighted the grievances The said representation has 

been filed by the each applicant on 9 9 99 address i rr to the 

Gene r al f'4anager, Telecomp Silchar The said repreentat ion is 

still pending before the respondents and till date no reply has 

be n communi cated:  to the appi i carits In the said representation 

12 
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A 
the applicant while controvert inq the statements med in the order 

dated 12.8.99 has ale: enclosed all the relevant dDcuments 
men- 

tioned above. 

The applicants crave leave of the Hc'n' ble i ribunal that the 

contentions raiea \  in the representatiort dated 9,999 may be 

treated as part of the present Origina:1 Application. 

( copy of, the representation (i dent i cal )filed by each 

appl icant is annexed herewith and marked as nnexure13. 

4.19 That the applicants beg to state that as stated above at 

least 300 
poses of Regular Ma.zdcior has been allotted to Ptssam 

Circle, Telecom and some them have already been filled up by the 

respondents ignoring the bcna tide claim of applicants. It . is 

stated that the respondents by issuing the impugned order has 

sought to nullify the claim of the appi icnts only to fill up the 

ai d posts by their nearer and dearer. Presently move is gcii ng on 

to till up the said posts of Regular Mazdoors by some outsl ders 

and hence the applicants having no other alternative approaching 

the lion' ble Tribunal praying for setting aside of nnexurB
.... 9 

order dated 13.8.99 and fi::ir grant of Temporary Etatus and Regu 

larsat.ion in the light of the Scheme as well as the clarifica 

t icn issued by the respondents from time to time. 

4.20 1 hat the applicants beg to state that the respondents are 

now likely to issue order of termination of their services only 

• on the circiund they have approached the Hon' bl Tr i bunal seeking.  

redressal of their qenui ne qrievances. It is stated that the 

respondents may also issue such order of termination also on the 

grotr.nd of eligibility cr1 ter ia as has been ment icned in the 

impugned or der dated 13.8.99 without ta].: :i ng into cons I derat ion 

the past services rendered by the applicants who have by now 

completed more than 14 years of service as Mazdoor under the 

respondents on casual basis. 	 -. 

I 

a 



In view of the aforesaid facts and circumstances and the 

apprehending an order of termination from service the applicants 

pray before the Hon 'ble Tr i buna.l for an interim order protecting 

their intrests, directing the respondents not to disengage them 

from the service and allow them to continue in thei.r respective 

service 

. (3ROLJN!DS FOR RELIEF WITH LEGAL PROVISiO4 

5.1. 	For that the denial of the benefit of the scheme to the 

applicants in the instant case by the respondents is prima fa:: is 

illegl , arbitrary, and violative of Articles 14 and 16 of the 

L:onst i tut ion and hence the act ion of the respondents are :1 i.b:1e 

tc be set aside 

52 

 

For that it is a settled principles of law that some 

pr inc iples have been laid down in any •judgment extending certain 

benefit to a set of employees, same is require to be extended to 

other similar lv situated employees• without requirinq them to 

approach the doors of the court again and again 

S 	 For that For that the discrimination meted out to the 

applicants is not based on any intel Ii gible di ffersntia and the 

same is violative of Art ic les 14 and 16 of the Constitution of 

Iridia 

5.4.For that the benefit: which the casual labourers working in 

tie Department of Posts are der ivi nq h.tving been based on Supreme 

C:ourt judgment and the similar judgment relying on the said 

•judqment having been del ivered in the cases of Cas.ua :i L.e.hciurers 

of the Departmert of TelecommLtni cat ion and more so, both the 

Departments are under the same Ministry, there is no earthly 

ascr astc' why the said benefit should Not be extended to the 

present appl icants 

55 For that the issuance of the order dated 13.999 is ii lect.al 

14 
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arbitrary and the same depicts non app? icat ion of mind of the 

reponderits 

5.6 For that the content iora±sed by the respondents in the - 

Annexure-9 order dated 13.8.99 by which; the representation c1im--

ing qrant of Temporary Status has been rejected is not at all 

tenable in view of existence of the records i.e. Annexure"3, 

-1, 11 and the same is liable to be set aside and quashed. 

57 For that the contentions raised by the respondents in the 

nnexure--9 order dated 13.9 99 reqardinq non.....fuI f i I iment of minim 

requisite qua? if i cat ion as prescribed in the Scheme for qrant of 

Temporary Status and Reular isat ion is not sustai nable in view of 

existence of order dated 1.9.99 issued by the Department of 

Telecommuni cat ion and hence the same is not sustainable in the 

eye of law. 

5.8 For that the content ion of the respondents in regard to ban 

on rei:rui tment as mentioned In the impugned order dated 13 8 99 

is not sustainable as the respondents themselves have placed the 

indent for fill i nq up the said post of casual mczdoors to the 

local Empioynt Exchange and now by issuing the said impugned 

order and raisi nq the claim of ban on recruitment, the respon-

dents cannot shi ft their respc'nsi bi ii ty, and therefore the ent ire 

act ion of the respondents are liable to be set aside and quashed. 

For that in any view of the matte rthe action/inaction 

of the respondents are not sustainable in the eye of law and 

liable to set aside and quashed. 

The applicants crave leave of this Hon' ble Tribunal to 

advan::e more grounds both factual and legil at the time of hear-

ing of this app? ication. 

L 
....  ETAILS OF FLFIEDIES EYHñJETED 

That the app]. icants declare that they have exhausted 

all the remedies available to them and t.here is no alternative 

S 	 15 



remedy available to them 

M(TTERS NOT FREV I OUSLY F I LED OR FEND INS I N NY OTHER COURT 

The applicants further declare that they have not filed 

previously any application y  writ pet ition or suit reiardng the 

cr:Levances in respect of which this app]. cation is made betore 

any other court or any other Bench 'of the Tribunal or any other 

.uthor i ty nor any Ouch application writ pet it ion or suit is 

pending before any of them 

S RELIEF 8OUciHT_FOR 

Uhder the: facts and circumstances statE:d above 	the 

applicant most respectfully pray that the instant application be 

admitted, records be called for, and after hearing the parties on 

the cause or causes that may be show'n, and on perusal of records, 

he qrant the fol lowi nc reliefs to the applicants 

Br 1. 	To set aside and quash the Annexure-9 order dat:ed 

138 99 with a further di rect ion to the respondents to extend the 

bnefi t of the sai c:l scheme of 1989 as well as the subsequent 

clarifications issued from time to time for qrant.. of Temporary 

Sttus and Regu I ar isation - 

To direct the respondents allow the applicants to work 

cc'nt i nuously and after qrant. i ng the Temporary Status to rejui ar-- - 

isa their service with all consequential service benefits 

83. 	Cost of the appi i cat ion 

84 	Any other relief/reliefs to which the applicants are 

anti tIed to uhder c he Ta: ts and c r cumstan':es of the case and as 

may be deemed fit and proper.by the Hon'ble Tribunal 

19 I _fl_ I i ORDER ppp1y'o FOR 

Fending disposal of the application the applicants pray 

for an interim order direct i rig the respondents not to diserigag 

them from service and allow them to work in their respective 

p05 t. 

CAR 
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VEF:1FICATICçJN 

I 	Shri SuJit Das, son of Ananta Das, aged about 3 

years, at present work i nq as C:..suai Mazdoor, under Sub Di visional 

Off :er Telecom, Haf ic'nq do hereby solemnly at firm and verify 

that 	the 	statements 	made 	in 	para- 

raphs 	 ,& 	 are true to my 

know ledce and those made in para .raphs 

also true to my leqal advice an d the rest are my humble submis' 

sior before the Hon' hie Tribunal I have not suppressed any 

material facts of the 

I am the appi icant No 1 in the instant appl icat icri and well 

acquainted with the facts and circumstancps of the cs.e and am 

i:ompetent to sign this verification on behalf of other appl i-

cants 

And I sign on this the Verification :n this the 	Pday 

of JJ of 1.O on authi:'r isat ion by the others 

• 	 JIJ( 
 pas 

Siqnature 
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ANNEXURE — A 

SL. NO NAME 	 WORF:: I N'3 UNDER WORK I N(3S I NCE 

i SUJIT DfS 	S. D. 0 T H(LFLONO 1 	1 .87 

Nc1H  

-nn-- 1 	1 

4. BDPL. 	)3iNIK —DO-- 1 	1 	87 

NPIRU c:H DP.S —DO--, 1186 

F(RITOSH OH D(S —DO— 1 	1 	87 

7 SHYMPIL B I SWASH —DO-- 1 	1 	87 

B SfTYNDR 	DAIS —DO— 11B7 

..4J'j 	f::F 	DS —DO— 1.187 

iL PF:ESH MPLKR --DO--  

11 F'(RESH D A S —DO— 1 	1 	87 

12 FRfTAF' 	MPiLf::R —DO— J. 	I 	87 

13, PcRiMcL NLKF. --DO-- 1,1 p87.. 

I4 SMBHU DS —DO— 1 	1 	87 

i MAINUL HQUE —DO— 1 87 

16.. E::NKR ROY —DO— 1.1 .87k 

20 
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Supreme 	rt di rei:tive Department. of Te1e:om ta-::e back all 
Casual Maz cioors who have been di sencaced a f tsr 3 .3 85- 

In t.he Surrsn'e :::;i.rt of :i ndi a 
C:i.vil Oricilna]. Jurisdictrion - 

L-r:t F-ci.t;ic:r 	CC:) "I::i 1::E8 c:f 	90 13 

Rem - Scipal 	ore 	 Pet It icinsrs. 

!..Jn•i on ID 	I ndi a .4 	 . 	. F:espondents 	- 

r 	 witi_  

wr°i:k; Petition .N 	121-6 1248 	:::f 1986 176 	177 and 1248 c -f 1988-  

I 	 ' 	
ft 

Jant Sinq4i 	or:-I etc .e c 	 Fetiticlners 

--- vereL(s ---• 	, 

Un cn : f I iid I a 	crs- 	 Respcndent: .. 

WE1 haYS he:er d ccunss I foy h a net i - t I oners 	Thouqh a 
cLter 	f :1 c.\/1 t has besr F I ]ed ni: 11:1r e tu r ns .up for the lJni.cn cf 

:i: nc::i a e\'en WEn we have wai ted f:r more then 18 ml nutee- for 

appearance :1 f ::i:Eur.e I for tne Un I cr .: f A. nc..-- i.a 

. 	
The 	r: in: :ipal a]. ].ecjatic:n in tess' pst I tions under 	A ,  t 

Of the tz.ti:n çn behaif of the petitioners :i.s that they 
ar won.:: I nq under the Telecom Dsartnent of the  Union of I ndi a as 
Casual Lab and one of them was I n emp : oyment' for more then 
for years while the others heve served foe two or three 
years I nstead of reciu].ar isi nq them in employment ths:i. r services 
have been termi rated on 38 th September 1988 It is contended 
that the pni. nciple of the decision c:f this C:iurt in Del :1 Rated 

3E3uai 	Labour 	lJn:Lcn :::f, Indi 	ora 	1988 (1 : 	Section 	(122) 
squarely  P .  lee to the petit i.cner-- hough that. as rndered in 

asecf Casual Employees cf Posts and Teleqraphs Department 	It 

is: also contended by the counse]. that the decision iendersd in 
iha: case- aisc relates to the e1 scorn Department as earl icr Posts 
-and Teleqraphs D€partment was. coverIng both sect ions and now 
Telecom ha become a separate depar Lment We f i. nd f rcm parqraph 
4 oTtne reperted decisicn that ccmmunicat ion issued to SerLera]. 
rlanacjers .Telcccm have been referr - ed to whicI.....uppert the stand of 
th: T. It loners  

F.ythe ac::. d Judment this Court sa:i a 

11  We di -ect the respcnccnts to prepar'c a scheme on a 
:ati.  .... na1 basis for absorbinp as fan possible the (a9UJ. ].abcuners 
who ha,-e bsen conl; I nuous Iy work :1 nq f or more then one  year i nt. he 



posts a rid Teleqraphs r;'ep..rtment 

We find the thouph in paraqraph 3 of the writ pstiti:n 
it 	has 	been asser ted by the pet it i ciners that 	they have 	been 
wnr k  i rip 	more than one 	t year,  , he counter 	all :i day It does not 	d is- 
puts 	that petit ion 	No d:ist :1 ncti on can be drawn between 	the 
pet :i t. loners as 	ac lass of emp]. and those who yses were 	before 
this 	court in the 	reported de::i sion 	On 	principle.;theifore 

the benefits of 	he decision must be 	Fz.r" 	to 	apply to the 	pet i.- 
GIOnBYS 	We accordinci:ly 	direct that the respondents shall 	prcpars 
S 	Scheme on a rat ional 	basis absorbi no, as far as practical 	who 
have 	contlru:uslyw:.rked for more than one year:i.n the 	Telecom, 
Deptt 	and this should he done wi. thin si ; 	months 	froM now. 	( fter 
the 	scheme is formulated on a rational MAL, the claim 	of 	the 

Ppet it: ione ... in terms of the scheme should be worked cut 	The writ 
petitions.... e 	also disposed of accordinply. 	There .ill 	be 	no 
order 	as 	!n! osts on $,ccount of the facts that 	the respondents 
counsel 	has not 	chosen to appear and contact at the 	t ime 	of 
har I nq 1;  houph they have 	I :i led a counter affidavit.  

Sd!- Sd!- 

( Ranoanath tlishra: 	J. Kul deep Si nqh) 	S 

New Delhi 
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PNNEXUFE.--2 

CIRCULR AND. 	1p.: - 

06 ••'4 GO.)ERNNIENT•rOFINDI P 	;;'. jcr 	All Mt 1 	ç 
DEFRTMENTOFTELECOMMUNIc:TIONS 

, 

r 

STN SECTION 

N: 269-10/89-8TN 	 New Delhi 7.11.89 

To 	
The Chief General' Managers, Telecom f:'irc lee 

New'Delhi/BOmbaY, Metro Dist.Madras/ 
Calcutta. 
Heads of all other Administrative Units. 

Sub jec.t :: Casual Labourers (Grant of Temporary Status and 
. 	 / 	 . 	 I 	 . 	 - RegularieatC'fl) Scheme... 	 .,. 

•- 	I 	.. 	-. .t I i 	 . 	. 	- . . 	.. 	i- . .. 
Subsequent to the issue of instruction recardi rig regu-

laisatic :oUA' .laburersvideth1S c'f1ic a letter No 263-

29/87-STC dated 181.86 ascheme for conferring temporary status 
on casual lab':'urers who are currently employed and have rendered 
a continuous service of at least one year has been approved by 
the Telecom Commission. Detaill of the scheme are furnished in 
the Annexure. .. 

2. 	Immediate action may kindly be taken to confer tempo- 
rary status on all eligible casual labourers in accordance with 
the above scheme. 

2.. 	'In thi,s connection , your kind attention is invited to 
letter NoL27-6/84-STN dated*30.5.85 wherein instru':ti'DnS were 
issued tc' stop' fresh recruitment and emplcyment of casual labour -

ers for- any type of uor.:: in Telecom Circles/Districts. Casual 
labourers could he engaged after 2.3.95 in projects and Electri' 
f i cat ion circles only for specific works and on complet ion of the 
work the casual labourers ec' eric;aGed were requi red to be re-
trenched. These: netructicine were reiterated in D.0 letters 
No 27-E,-,'34-STN dated 22 4.97 and 22.5.27 fr:::m member (pore and 
Secretary of the Telc:om Department : .respe::t ively P:::cordi ng to 
the instructions subsequently issued vide this c:fF ice letter 
No.270-6/84-STN dated 22.6.89 fresh specific periods in Projects 
and Electri ficatic:n Circles also should not be resorted to. 

	

3.2.. 	In view of the' above instructIOnS normally no casual 
labourers engaged after 30.3.8 'would be available for cc.nsid2r: 
tion for conferring. temperary..tat.ue. In the unlikIy event of 
there being any case of casual iabc:urere engaged after 32.85 
requiring consideration for conferment of temporary statue. Such 
cases should be refe?red to the Telecom Comiesi:n with relevant 
details and part i :. 0 arer ecard:.n; the act ion taken against the 
cf f i cer under whose authorisation/approval the i.rr!gular eflgage? 
merit/non retrenchment was rescrted to. 

313. 	No C:aeual Labcurer who has been recruited after 
houl d be crant:ed temporary status w i thout spa::: 'Ii: approval from 
this office. 

4. 	The scheme final isd in the Annexure has the concur- 
rence of Member 	(Finance )of the Telec'm i:::::::mm lesion vi da No 

6 
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/ 
27.9,89. 	 . 	.. 

5 	 Necesary inti'iøn3 for expeditkous implementation 
of the scheme may kindly be iu.d 

I 

4-nd .pyment' for :arrears of 
wa ges rel,ating to...he period from,, 1.1.0.89 arranged beore 
3l.12.8. 	 S 	 5 

	

5d/ 	S  

ASSISTANT DIRECTOR GENERAL (STN). 

Copy to.  

P.S. to lIDS (C). 

P.S. toChajrmancommjssjon, 

Member(S) /Advier (HRD)I. GM(IR) for information. 
MCG/SEA/TE -IItXPS/Afjm.n. I/CSE/pAT/sp-j/gj Secs. 

Ptll recognised Union/As5ocjat lons/Federat ions. 

ASISTANTDIRCTdR GENERAL (SIN).,. 

S 	 S 	

: 

S 	 S 

5 	
7 	

.5 
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CASUAL LABOURERS (GRANT OF TEMPORARY STATUS AND REGULARISATION) 

SCHEME 

1-  ' 	Thi&cheme s ha ll h c'al led 	auc.i Lbcurers ( Grant of 
Temperry Sttus and F.:ecjularisatiofl ) Scheme cf. Department of 

Te1i±ommuni.taticn 1989" 	 -, 

Tfti 	he 	•wt'Fl .bm&: ir force' with effect' from 

I IØ '89 cn'ade ' 

3 	.:Th' i ' chne 	i. . appi icble to the casual 
	lb;:urer 

employed 	the Department of TeI .eccmrnUniCt1e 
. 	 .. S.. 	t 	• 	. 	' 	• 	 ' 	 " 	.- : 	. 	' 	• 	' 	 '.  

4 	', 	The prcv .;icins i n the' cheme would be 
83e un ' der.  

:. 	:t 	 tt: . 	 ' 	' L 	' 	 " 	 ' 	. 

A)" • Vac'a'c :i'& 	in the orctup' 'D cadres-Intyarfous cf f ices Of the 

Department of Tele::cmmLtfliCatiflS wu.Id he exclLi\'eIY fI lied by 

reaiTa?'tili rj' f • casttal i''b'ouerS 'añd no' ctLitsi.dere ccul d • he 
.appo'i'nted ;ti' • the cadre 'e±eptiri the case'of • appci ntmeri't 
:ctmpassicnate ç.rOLJflde ti I I the ahscrpticn of al I c'  is,t I nc. casual 

'lac;uierS fftif'il i:'in the eii;gibi I ity qa'ii f icvt±on prescribed ' ' in 
RLles• Hcwever requlr Group D staff 

Wnderedfsurplus for an' reaSdn 'will havepr±c'r Maim for abscrp' 
tic'r ca'(ist' the .istin/fut11re Vacnci'e5"'Ifl the c'ase• of ii lit-
eia,tedasUai a.bou'erS the rec(u'l'ar isaticr will be ccnsi dered 'oni y 
against hcise-jDc's'tS in respect' of hi;h'iilite'(aCy wIll not he an 

impediment' in the performaflCeC dutieSTheY wculdbC aliQQed zge 
reI.'atic'n equ ' va.. enc to the per lcd for which they had worked 
cccnti nuously as a:::tual labour for the purpose of th'e age limit 

prerl'bd f"r appcintmeflt'tC the qrbL D cadre.j. - iJ- IrequiredMut 

Wde inecrultment f or  fill i-ngup the v,canciea in Gr. D will be 
permitted only under the condition when. ci igible casual labourers 
are NOT aai.l.abl.'e , . •.: ' 

t,.j  

B) ' TiU r'ecular Group 0 vacancies are available to absorb all 
the castaI ,.TabourerS to whorn this scheme is'app.i icable 	the 
casual .i-bcurers would be confer red a Temporary Status ' is Wr 

the details..9iVCfl below..  

	

• mMojaTY ,Stajus j ' 	. 	.. 

l: 	Tempciray status.wci1d be :onfer:ed on' all'"the casual 1a 

,biurers.':urefltiY employed and who have rendered a continuous 
year, out of which they must have been 

.engedrWo'rk for a 'peri.t:'d 'c624"dayS (25 days in case . of 

ojf.f 1c;C5'.D,S.?YVi ng f ve day week Such casual labourers wi I be 

designated as Temporary Ma;dcor.  

. l: . SUct 	t2c,n,ferment of temporary status wcul d be wlthut 

ferenoe tii  tJ'e ''creat icr / avai Lab ii ty of regular Gr 5  D posts 

iii : ccnferme -;t cf ':emscrary status cn a casual laboure"s wc:ul d 
not i nvclve any change in his dut lea a. rid reaponsi hi lit: let.. The 

engacement will L's on dal iv rates of pay on a riced basis.. He may 

be deployed any wh2re within the rec.rui tment uni t/ter' I tcr Ia I 

circles on the basis of a.vailability0f'0'< 

v : Such casual labourers who 'a::qui. re temporary itatus.will not 
however be brought on to the permanent estabi ish,m'errt unless they 

are selecteçi through rerular helection proces' for Sr pOStS 
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6. 	'Temporary status would entitle the casual labourers to the 

following bene:f its.  

i. 	Wages at daily rateWwth rference to the minimum of the 
pay scale of regular, 3r,D off.ial. including DA,.HRA, and CCA. 

ii> Baiefits in respect of increments in pay scale wi:ll be 
admissible for every one year of service subject to perfo:rmance 
of duty for,  at least 240 days (206 days in administrative offices 
observñg $ days week) in the year. 

every £0 days of week.Casual leaeOr any other 'leave will not be 
admissible. They will also be allowed to carry forward the leave 
at their credit on their regularisation... They will. not be enti- 

Leave entitlement !4ilLbe,on a.pr.o-rata. basis one day for 

tled to the benefit of encasement of leave on termination of 
services for any reason or their quLtting 8ervice... 

Countingóf 50 % of service rendered under.TemporaY .$t,tus. 
for the purpose of retiTement: benefit after, their regulrisatiofl.. 

After rendering three years continuous service on attainment 

of temporary status, the casual,iabaurers WoUld be treated at.:.par 
with, the. regular Gr. Demployèes for the. pupose of cphtr1bu41ofl 
to General Provident Fund and would also further be eligible far 
the grant of Festival Advance/ food advanc on. the same condition. 
as 'are applicable to temporary •Gr.D employees,., provided they 
furn ish two sureties. from permanent ovt. servant.s Of this De-
partment. 	 ' 	, '•. 

UtU they a r e regularised they will be enti.t led to '.P.roduc-. 
tivity ltnked.bonus only at rates as applicable to casual. labour. - 

.. 	No..' 4beneflt. other than the specified above will be 
adrniss'Lbie to casual labourers with temporary status. 

Despite conferment of temporary status,the offices of a 
casual labour •my be dispensed within. accordance with,'the rele-
vant provisions of the industrial Disputes Act.1947 on the ground 
of availability of work. A casual labourer with temppraVY' status 
can quite.. seYvice by giving one months notice. 

 
duct and. the same. is proved :,j an enquiry after giving him reso- 

If. . a labourer with'temporary tatu3 commits a'miscon-

...nable.opportunity, his services will b& dispensed with. They will 
not be entitled to the benefit of encasement of leave on termina-
'tion of services.  

have the The Department of TelecommunicatiOns will 	
I nstruc- power to make amendments in the schsne and/or to. issue 

tions in details within the framing. of, the scheme. 
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: 
(OVT. OF ASSAM 	

- 4 	 DPARTM1NT OF LAL-3OUR & J4 L 	
DITUQ'2kIIIPLCYMEJqT  

i,A ;  
49  /Dated HQ±1O9 the - 	

r 

- 	±V4 
8ub 	 Rearujtine 	of 

fttJeWthere of - p 

Sri, - 

Ypur particulars have ben forar(ed to 
Lhr: 

- . 	 ..• ..- against the po8t of 

The intex-vew w,ilJ. be  held1on 	
dt a

- ---_ ..  

Your ore there fjp dircc ted ( ( 	 IOr  View to :he emp.oyer cn the date 
and tirqe arid at Uie venue iflCjated 

obo'ç with the mporit Regiatrj0 Cord, this 

letter or1gJr ertjfjcates anU testj/llonjal(. etc sharp in birne. 

Wo 	
D.A. is adrnissjb1 forthe the journeys in this connection.  

tours tbtflly 

Employrotit Ofjer, 
1.)! s tn Ct !np1 Oynen t 
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ANNEXURE-.I. 

CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.299 of .1996. 

and 

302 c' f 1996. 

• 	 Date of order : This the 13th day of August,1997. 

tiustice Shri D.N.Baruah, Vice-Chairman. 

O.A.Nc'.299 of 1996 

All india Telecom Employees Union, 

Line staff and Group-D, 	- 

Assam Circle, Guwahati & Others. 	,...... Applicants. 

-- Versus 

Union of India & Ors. 	 ....... Respondents.j 

O.A. No.302 of 1996. 

All India Telecom Employees Uni':'n, 

Line Staff and i3ri:'up-D 

Assam Circle, Guwahati & Others. 	...... Applicants. 

- Versus - 

Union of India & Ors. 	 .. . . . Respondents. 

Advo':ate for the applicants :Shri B.K. Sharma 

Shri S. Sharma 

Advocate for the respondents : Shri A.K. Choudhury 

Addl .C.G.S.u. 

ORDER. 

BARUAH J. :v..i::,) 

Both the applications involve common question of law 

and similar facts. In both the applications the applicants have 
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prayed for a dire':tion to the respondents to qive them certain 

benefits which are being qiven to their ':ounter parts workinc in 

the Postal Department. The facts of the ':ases are : 

O.A. No.302/96 has been filed by All iindia Telecom 

Employees Union, Line Staff and Group-D, Assam Circle, &iwahati, 

represented, by the Secretar' Shri J.N.Mishra and also b 	Shri 

Upen Pradhan, a casual labl:Iuter  in the office of the Divisic'nal 

Engineer, '3uwahati. In O.A. 299/96, the case has been fiipd by 

the same Union and thelapplicant N':'.2 is also a casual labourer. 

The applii:ant No.1 in O.A. Nb.299/96 represents the intere'st of 

the casual labourers referred to Annexure-A to the Or'iqinal 

Application and the applicant No.2 is one of the labourers in 

Annexure-A. Their grievances are 

They are wç'rking as casual labourers in the Department 

of Telecom under Ministry of Communication. They are similarly 

situated with the casual labourers working in the Department of 

Potai Department under the same Ministry. Similarly the members 

of the applicant No 1 are also casual labc'urars working in the 

telecom Department. They are also similarly situated with their 

counter parts in the Postal Department.They are working as casual 

'abourers 	However the benf•its which had been extended to the 

casual labourers working in the Postal Department under the 

Ministry of Communii:atisns have not been given to the casual 

labourers of the applicants Unions. The applicants state that 

ursuant to the .judgment of the Apex Court in daily rated casual 

labourers employed under Postal Department vs union of India & 

Ur. reported in (1988) in sec.122 the Apex Court directed the 

department to prepare a scheme for absorption of the casual 

labourers who were continuously working in the department for 

more than one year for giving certain' benefits. Accordingly a 

scheme was prepared by the Department of Posts granting benefit 

11 
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to the casual labourers who had rendered 240 days of service in a 

year. Thereafter many writ petitions had been filed by thecasual 

labourers 

 

working t.nder the department of Te].ec':.'mmunication 

befi:'re the Apex Court prayinq for directinq to iive similar 

1 benefits to them ,  as was extended to the casual labourers of 

Department of Posts. Those cases were disposed of in similar 

terms as in the juciqmeñt of Daily Rated Casual Labourers(Supra). 

The. Apex Court, after consideinq the entire matter directed the 

Department to give the similar benefit to the casual labourers 

workinq under the Telecom Department in similar manner. Pursuant 

to the said judament the Ministry of Communication prepared a 

scheme known as "Casual Labourers (rant of Temporary btatus and 

reguIarisatic.n)Scheme" on 7.11.89. Under the said scheme certain 

benefit had been granted to the casual labourers suchas corifer-

mentc'f temporary Status, Waqs and Daily Rates with reference to 

the minimum of the pay scale etc. Thereafter, by a letter dated 

17.3.93 certain clarification was issued in respect of the scheme 

in which it had been stipulated that the beneits cit ihe Scheme 

should be confined to the casual labourers enqaqed durinc.i the 

perIod from 31.3.1985 to 22.6.1988. On the other hand the casual 

labourers worked in the Department of Posts as on 21.11.1989 were 

eligible for temporary Status. The time fixed as 21.11.1989 had 

been further extended pursuant to a .judcjment of the E.rnakulam 

Bench of the Tribunal dated 13.3.1995 passed in U.A.Nc'..750/94 

Pursuant to that judgment, the Govt..of India issued a letter 

dated 1.11.95 conferring the benefit of Temporary htatus to 'the 

casua-1 labourers. The' present applicants being employees ynder 

the Telecom Department under the Ministry of Communication also 

urged before the i:c'ncerned authorities that they shc:'uld also be 

given . same benefit. In this ci:inne ,:tion the casual employees 

submitted a representation dated 29.12.1995 befc.re the Chairman 

12 
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;Telecom Commissio, New Delhi but to the knwledge of the appli 

cant the said representation has not been disposed of. Hence the 

present application. 

'3. 	 O..299/96 is also of similar facts. The grievanceS of 

the applicants are also same. 

4. 	
Heard both sid, Mr.B.K.8hara, learned 	Gounsel, 

appearing on behalf of the applicants in both the cases submits 

that the ApIx Court having been qranted the benefit of ternporarv 

status and regularisation to the casual labourers, should also be 

made available to the casual ibourerS working under [eleccini 

Department under the same Ministry. Mr.Sharma further submits 

that the action in not giving the benefits to the applicants is .  

unfair and unreasçinable. Mr..K.ChOLLdhUrY, learned Addi.C,.S.0 

for respondents does not dispute the submission of Mr.Sharma. He 

submits that the entire matter relating to the reqularisatiOn cf,  

casual labourers are being discussed in the J.c:.ii level at Ne 

Delhi, however, no disi:ision has yet been taken.In view ot the 

above, I am of the opinion that the present applicants who are 

similarly situated are also entitled to get the benefit of the 

scheme of casual labourers :qrant of temporary Status and Fegu -

larisation) prepared by the Department of Tele':c'm. 1heref':'re, I 

direct the respondents to give the similar benefit as has been. 

extended to the casual labourers working under the Department 
of 

Posts as per 	nr,exure-3(in O.A302/96) and Annexure -4 	(in 

U.A.No.299/96) to the applicants respectiVelY and this must 
he 

done as early as posible and at any rate within a period o'f Z 

'months fr':'m the date of receipt C :ipy of this order. 

However,ccinsideriflg the entire facts and circumstances 

'of the case I make no order as to u:c'sts. 

 Vice L:hairman. 



,.1 

No. ESTT-91 12/ 

~-o  

I 
JA 	1. Sri J . D. Yadav, GM, Kamrup Telecom. Dist., Guwahati. 

2, Sri S. S. Ghosh, TOM, Bongaigaon, 
Sri B. K. Goswami, TDM, Fezpur. 
Sri B. N. Singh, 1DM, [Jibrugarh. 
Sri K. Mani, TDM, Jorhat. 
Sri S. Rajhans, 1 tiM, Nageon. 
Sri S. K. Samanta, 1DM, Silcliar. 

Dated the 27th Aug., 1998 	 1. 

• 	
:. 

Department of Telecommunications 1 	
Off ice of the Chief General Manager, Assam Telecom Circle, 

01*  

Ulubari, Guwahati - 781 007. 

Sub:- 	Case IQr grant of Temporary Status of the Casual Mazdoors 
(full time) working the SSAs. 

Kindly submit the information regarding the number of casual 
labourers working, not yet conferred Temporary Status, for a period of more 
than 240 days in your SSA as per authenticated records in the enclosed 
proforma. The detail particulars of such casual labourers may also be furnished 
as indicated below:- 

• 1. 	Name of Casual Labourer 
Fauther's Name 

Educational Uualiiication 
Date of Engagment 
Whether working in the job of 
regular nature or casual/ 
seasonal nature 
Date of sponsorship 
Oflicialfofficer who engaged 
the casual labourer 
Particulars of service rendered 
since engagement 
Year 

Total no. of days worked 

You are also requested to furnish a certificate signed by IFA 
and Head of the SSA to the extent that it has been veritiedfchecked from the 
authenlidateci records for the 	enlisted casual labotxers for the period they 
worked in the Department.. 

The inlonhlation must be submitted Iatesty 9.9.4 
 

I t.  
- Dy.U.M.(A(Im),(uwahati-/. 



I 	 - 	
A 

L'4A'iA1, AL14 'J:1:IS'1' RN1 IVJ T 1U U U1'_L 

I 	 G,JiUUVI'I BWCI 

t).r:Lqiflai Application No6163 of 1999, 167 Of 1999 & 

16 of 19990. 

Date of Orders This the 31st Day of may 1999. 

.H()N'j3LE NR,JUSTtCE D. N.I3AIWAH ,VICE-CUAIRHI 

NON'BLE MR.G.L.SANGLYIN,A 4111 TRATIV 14EItBER 

. 	oi.63 of 99 
Shri Aim. Khar}chUflger, Casual Uorker, 
At present v,orkiflg under Microwave Project, 

'Division Shillong, N • E 0TB sk Force) 

	

• 	 AJ..l Thdia Telocom 1 inpiOyCUS Union. 
Line Staff and Group 'D' employceSi 
Assàm Circle, Cuwahatlo 

Uni'O'ni of India & Ors. 
- , i; ",• ,' 

	

7 	By. 4vocat I1r0B.K.Sharma, I1r.S o Sa1fll tor the applicant 

By -iocate !4r013.C.Pathak, kct1oC.G.S.Co 

NO'o167 of 1999 

l' hrj sujit Das 
Ca.uual Worker, 

At present working. under 5.D.O.T. flatlong, 
(Sub Divisional Officer of the Telecom) 

2. 	Zll India Telecom rrplOyee3 Union, 
Li.ne Staff and Group '1' €nployeCS* 
Assojj't Circle, Guwahatlo 
(Represent by Shri J 0 N.liShra, Circle ecretary) 

-Vs- 

i. Union of India & Orso 

llr.B,K.Shaflfla, Hr.S,arula, Advocate for the respondents. 

L4r.Li ) C 0 1'athak Actdl.C.O.5.C. for the respOU° 

169 of 99 

KwnaX Das 

:t'j KEudar)a Das 

3 	shri Tinku. I4ancta.L 

Shri Kaini Ka1ita 

All of them are presen 	 a tly working s Casual Worker, 

under: the Divisional ricjineer. 

-'/s- 

lo Union of India & Crs0 

c 
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y •dM0CdLC t 0 B0K batua tr o atma for the applicant. 

ror the respondents* 
d,VOc-1t3 l4LØL3$.asumatary,  

0 R D E Ito 

£3ARUAH jvc): 

14  
Thesel original 1ppiicatiOfl5 involve comrflOfl questi0fl 

and similar facts. Therefore, we propose to 
dispOSe 

jr  

,3jthese application by this comnofl order. The applicants 

aeua) iaboUtCrS in the Deoartmeflt 0± ;reluconuaunjCat0l 

and pet.cd at different stations in the Assam Ciie and 

N.E.Circleo Some of the app1icaIi 	
have been wor}-Lng for 

more than ten years. Tbf3 Goverrunont of India propred 

a scheme for granting tenporarY status to the casual 

labourers The scheme is known as Casual Labour (Grant of 

fl
Temporary status and Reguiarisatlon) ScIient'1 i9• 

per the said scheme those casual (uployees who had completed 

more than 240 days of servi9e should be given tempOLarY 

status. Later on the f flee Heinorandum dated i2-2-l9
9  

)unefalre 10 in 0.h.L40.163 of 1981 wasissued exteldlng 
 

the benefit. of the said 
5chEfle to those personS who 

completed the requisite period up to 31-3197o As per the 

said ofEiceMemOraflduI dated. 12.2.99 the applicants who 

S 	
had conpleted requisite period of service in 1997 are also 

titled to get the temporary status. The applicant's 

jevance i; that they have riot ouu granted teil3I.Ary 

status. 2ccotdiflg to the applicants as per the Office 

ticm anduju dated. 12. 2,99 the applicants are ntitl' to 

get the tnpOrdrY status and suiseqUellt 
reyularis.atbon 

of their services. As the applicants were denied teinporarY 

status they have approached this Tribunal without sulAnitting 
 

any representationa  
(.) 
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We 	heard MroS0aiia, learned cowse1 for the 

applicants and MroBeC0pathak learned 4 ddJ.4c,c.s,c, as well as 

LueSoa5Urflatary for the respondents0 As per the (Iecllon 

of the Apex Court dated 17-4-99(Anxieyuro 1) the cae of the 

applicants.. is required. to be considered. The applicants 

have apprc' .ched this Tribunal w.ithout 	nittin any 

representation. Normally this 'rribunal may not entertain 

any application if departmental rnedy is not exhausted. 

As the facts are not availab before us we dispose of the • 	

: 

- 	•. Applications with direction to the applicants to sunit 

', ,representation within a period of one month from to-day0 

)C

- 

"If such representation is filed the respondents shall 

Al consider the same as er observations made above. If the 

applicants are entitled to get the tuporary status as 

under the schne and o'any guideline they shall consider 

the same 9  This must.- be done as early as possible at any 

rate within a period of' 3 months from the date of receipt 

of this order 0  

Aplication is disposed of. No order, as to costs, 

crt1fled to be true Copy 

ctIori OIfcer (Jj 
cl"4Ir 4fl1qlIfl ( ' qrflin 

!,trtd .Acinhi t"ntiv. I 
.vçz 	iir: 	1t,vj 

iuwahatLB.nch. CuwhatJ- 

qit) 

sd/_ VICE CHqA1 

Sd/_. MEMBER (tiwi) 
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To, 	 1) 
Ihe 1:hjuf (3eneral tlanacjer, T 

i_ 
ub -- Or der dated 31 .s 99 çtssed iii U. h. Nos 163, 167 K 1 6O/' 

Si r 

Wi t Ii 	due 	r1, f rar en: e an ci pro f ':'u n d su bin I s i on I 	be ci 	t 

state the few $ol lc'wi ric.i lines bef':'rE? your Honour for kind cc'nsi ci-
erati':'n and necessary ai:tic'n there':'f. 

That being aggrieved by the non granting of temporary 
sttus and regular isat ion of (fly servl':es, I was ci:iristrained to 

move the Hon'ble Tribunal by way of filing O.A. mentioned absve 
with: a prayer for grant of ternp':srary status and reqularisaticiri. 
ihe Hon'ble Tri:bunal havinqfc'und prima facie case was pleased ti: 
dispose cii the said UAs with a direct ion to dispose of the relre-
sentation with a speaking order and hence this, 
representation.(Ccipy en':losed). 

That 1 am a casual t,orker won i rc under your c'rçwni sa-
ticin since icing . Ily .juniors have been uranted with temporary 
status as per ,the scheme of grant of ternp':'rary status and regu-
larisatl:in. It is pertinent to mnticn here that s':'me of the 
casual workers have already approached this Hc'n' bi e Tribunal hy 
way of filing various OAs and the same has been alli:'wed by the 
Hot-i' blie Tribunal . Even some ,juni ors ma i ni y under the GDOT Kamrup 
as well as SOOT Rangia have been gran.ed with temporary status 
and thereafter their service have been requianjsed mu':h beicire. 

That 	in th i t5 c;Dnne!: t ion inent i on may be made of s.:?leme 
i rcu 1 ateci vi cie 7. 1 1 .99 let ter i ssuecl by yu:uur Honour 	by whi :h 

temporary status has been granted to many of us ex.:ludinq me. liy 
office record/as well as documents pertaining to my date of 
engagemep has been pr'z'du':ed in the i:I:ur t . Er':'m"t-)e StiffiC it is 
crystal clear that my case is required to be considered acainist 
the said si:heme. It is pertiner)t to mention here that now a new 
order has cc'nie and as per the said order dated 12.2.99 my case is 
re.tjred to be c')nsjderd for grant of temporary status and 
requ1arj:atjn 

That in view of the afc'resajd facts and circumstances j  
pray be fore your Honour to cc'ns i der my case for grant of tempu:i-
rary status and regularisatji:n with immediate effect. 

Hiank I nu yi: 

8in::erely yours. 

I i 	
' 

s::- 	':' 

1. The L)i rLktc'r Dept. of lelecciminuni cation. 
Sn';hr Lhwn NQW Del hi 
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GOVERNMENT OF iNDIA 

DEPARTMENT OF TELECOMMUNICATIONS 
OFFICE OF THE GENERAL MANAGER TELECOM. 

jk4  ) 

SILCHAR SSA: SILCHAR -1 

No. E-20/SKD/13 
	

Dated at Silchar, the I3 August'99 

To 

•/o  

Ref: Your representation dated 166:99. / 

Sub : Grant of Temporary statu.s 

With reference to above, you are hereby intimated that your representation has been 
examined thoroughly in view of the judgement and observation of 1 -lonourable C.A.T. Guwahati 
dated 31-05-99 in O.A. No. 167 of 1999 and observed that :- 

Your representation dated ....... .. is vague and without requisite 
and vital information and particulars. 
it is not supported with copies of documents filed befre the C.A.T. Guwahati in 
connection with cited case.. 
Available records at this end do not fulfil the minimuii crilelia for granting you as 
temporary status. 
No registdr or record in regular basis is maintained for casual labourers. 1-lence, in 
absence of concrete documentary evidence, it can not be checked and cross 
checked at our end. 
Ban on recruitment of casual labourer after 303.85 still in foi:ce. 

	 S) 

Under the circumstances, stated above your request for grafit øf temporary status can not 
be entertained and as such your representation stands rejected. 

General Manager, Telecom 
Silchar SA, Silchar-788001 

4? 
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Atteritlai arc thvttd for ta 	and C.M. r!drdLng claxification obJectLo 

against the partcu1arg of angagT7.cat C .r4 • !a thlq Su-Oivisir., tatd 	bc10 
85 t tili dat,. 

The b ,,ij ecttan c1arULc;tjo or ny th- quar' 	t; this effect may be 
frarded to this 	iciti wrjttn aa or -ellbra 15,E3.94 tt, r fur..tar qritthy. 	 F 

N, -.'-1/CM/SDOT/HFL/94-55/ 

Sub-Diyi3ir.ai. 
	 /•° 	 I 

IN 
	

ae1rig-78819 - 

.r Ca3uai. LCteJ[Jat oJ 	 .0 dy 	orJid year wTs 	 tmrReasor or i6fic 	-. IT 
I 	Birth I ar.z TTT4 	 F993j i994ThLp 	naget "h. approved 

1, Sr1Sankar R.7 	HindJ31 O7J1375 247 z4S 1250 l  242 252 1 253 ltJp 	
flt I 

- 	 to 	 7T? 
I 	 I 	 1 	 JUl.J j!485/94j 

L 	 1.0 1 7.4.94 1
L  - ----------- 

2. iSri Ajoy Xr.Dus HL'J 2710,6 Jan'871  320 281 l 268 1323 349 251 59 	164 1 241/37Mtcc & Oev- 	---- da 
I 	 P.t 	1 -1optTt 

• -. r- 	
-------H---- 	

----- L 23 ' 5 i---- ----- -.- 
3, Sri Parjia1 - 	Ftind u 1 -7-67 Jan'87 269 I 24 289 272 263 254 250 1 1A8 12S5/ --- da -- 	 - 
• I 	MaL3car, 	SC 	 I 	I 	 l 	 —87 dts t . 	. * 

	

__ 1LL 1!L 	 {J2z 	
do 

-j L  -- 
• 	 aiakar I 	28,265 Jan86 1250 

P3O55 

 246 1250 249 24' f 244 136 1240/ 	De-r1eptst 	0T/f'L 
j___ 

JSaJbtltras iduI 	 n'8TZj2a_1 	2O  

YL7L._L1!LL1?_L-----1 	L L_.L--------__.L--- -- do 
s. 8. 	I2ritab Daa 	IHindu 	I Jar'87j 244 1 247 I 323 1 248 265 1 270 i259 I 155 	1 da 	 _....dp 	I 

L_L4J -L -------- -L-* 

I 	 1.1 	
1 

I  

 / 
tI 	

C.pt t* g.  1) t,tjc. B4 O/o the &)o1/Gt. ' 	 Ed. T.lsph.z:ie X/ffai ang5'Ii7.?.O(T)/'] 
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/ DEPARRIMIT ' 	 , I,WAllh1T 	 '4 
• 	 OFFIC1 OF 11I6 AREA DIREC1'OR T1LFCOMM. RAJUIFW ifLwtu uu'I"'. 

- 	 çjtIIInii 0-1O7. 

/ 1

1 .  NO. AW1t/(1/U •17/llJCM/919/ 
Dated at 0uwahiti the 1716191. 

'14 

e'J I  

Ii 

TO 

The Tolcoom, Dict, Enginoer, 
Slicher. 

Sub *— 	
n-rt c arcur to t.ho Couol tazduor urnr 

A.E, 	iroAS, Iluiflonci. 

Ref 1-. 	
C.O,M.T 1.ettor flo. WI5T_2/V0L111/90 Dtd.nt 
Guwahat&tho 2O.i.2l. 

I am d:1rootd to intiuotc you that telephoniC confirmt0fl 
by you regardlnci pz'ymont of arear to cacual mazdooX uudor A.13. , 

lialfiong is not coi:ct. 

	

per V.O.'S roporl the following casual 	zdoors under 

Lite control of A .VtirolS5 llalfloflcJ were not 1id arcar for -ihich it 

Is included i n the  and1 of 1WC1 Meeting. 

So, you arc horely rcqucotnd to make the pnymo;t of pnt1iiJ 

erour of 
the Oiazdoors unthr A.E.Y4ir010 ,I)f1OIW 11Iu1I010Y Of 

proper varificutiofl of Lite w-m-i nun 	
• Mat1 

noot uxgoitt. 

SrI Bo1raifl floy, S/O 9rI II1FAtX floy Deo. 81. 

" Darun Cli. arkar, S/O ri Sati5h Cli. Srkar, Dcc. 67 & t.hrh t 

IlariO Roy, s/o lato atih Cli. toy, March /oo 

!T Kamaruddth 13u-bhuiya '/O Sri Magbai AU. 

i3arbhuila for, 3/81, 7/87, 
8/87,9/87,10/07, li/t7,12/07,1/8t. 

2J88, 3/00, udr Muntenincj off idol Sri M.Singh(1/l) 	4/87,5/07. 

Uatoning officifli Bri L.. Gov,3W.I 6/07, under in 	
r/9 

. Sri Yajal Cli, Vasl511 0 ri .Kirtira[ü Das 	for 6/87. 

laJai Ilath /O Sri. Ripin Cì. nath for 12/87. 

7 	N Mndhab Cit. Paid s/o Sri (]onQhi Paul, for 12/Ui 

8. N I>areh Cb. bn 5/0 )ni )'romi,d t!h. Llau for 3/86 

• 	 N Panitco') Dun 	/O Sri •Sordn Dos 	!3/U7 8 8/81 

I O ' Rnlan Kitan, s/u Sxi l inudin lUnn 9/8 i/i 2/87 

I . 	tyOI%thu P 	s/u sit Lalit Itohon Dna for 

Subodh 1th, s/o Sri !; ,,inuinta Nath (or 12/137. 

" -tuJit h. Va 	/o SiX Uopoh Cli. Das. for  

• 	11. " Sri SIiy;.J 1)1 xwa /O Sri 3ntC l3lswas for 
12/81. 

• 

1 rstL 	1: QC tur Ielecfl y.r ) 

\ 	
For Area Diroctor 



Ar EE —  & 2 

N.269-13/99 
U 0 'ie F1)IIIC It 0:1 1 rid :L a 

Departulelrt of 
TeleC01n111tthiC0 tiotiS 

SanchEr Bhawatl 
SIN-Il Section 

Dated 3. 

/ 

jc 

New Delhi 

To 

All Cbief'0efler 	
Managers Telecom. Circles ,  

All ChIef Cexierel Mner5 Tel 
	District, 

All Ileads of other 	
offices, 

A].l the IFA 	n 
I Telec1lq CircleS/D15u1'I0 	arid 

otr Adiinistratt 	n Ui 
h 	

ts. 

tus to Casual 

Subject geg
i 	 temporarY S I.;  

sIp 
I m directed to refer to i1tt No.69 ,1,/931  

ded i2299 cir1t 	
with ].etter 	

dated. 

12299 o the 5Ubjt Weiition 	uboV 

	

ii the bo... referrcl let;r . 	
Ji 	.fJ.ce has conveyed, 

proal on the two 1eUI5 one is rrU u. t'arY statuS to he 

ç,ul J bo1'1 eligible as on I .rw1;J:Inr on regulsF sa-

r 	ua1 LuboUX'2r5 with tompOrrY 	;u who are eligibie S 

....................................... 	

da't of effect - 

on 31 .3 97 	Some doubts hove leerl i 	. 

f 1iSC do1 ofl. It 1 therefore 	• 	jiA that In cse o 

uunt of ewp0raTY status to the Csui L.abo 
:r5, the order dated 

12 2 99 jill be ef:ected WQ a 	the c1;a of isU9 of this order, 

A1J iii CUO d:C rEg LiriflaH0 to 	
o1X 	

iia tus Mazdoor$ 

d 	 on 3 	39f Lhjl'3 ojde 	i 	1(CCCd w.e,f.  

• ('S j!uiuJJ.y, 

\ 	
:1 

................. (iWAS1IU) 
ASS ISTAUT j).uuc:'1uR 0JiEUL(5TN) 	,.. 

Un Ic'ils/ ed ri at 3 oJb/SC15 tions , 

4. 	 .- 

ir Jf1 

I 
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Ti:', 	• 	 . 	. 	 . 
The Ienera1 Manaqer, Tele':cm, 	. . 	 . 

.. . 	Silchar SSf, Silchar 788001 	 S 	 . 	 . 

Sub -- Graj - t of temporary stitus.and recu1risatiC'fl. 	 S 	 • 

Ref - Order vide No E-20/SKD/13 dated 13.8.99. 

C 	 - 
/ 

With due deference and:prcif'ound submissiofl. I b.g to state 
the few fol lcwinq lines before your honour for 'kind consideration 

and necessary action thereof. ' 

That I am a casual mazdobr, working under your orgaflisa 

tion sin':e long 1987 and my case is covered by the scheme of 

qrant' cf temporary status and regularisation. It is pertinent to 
mention here that sin':e icing I havebeen requesting your honour 
for my requlisation as well grantôf tmporary status but my such 

prayer was never ai:ceded t6v It is pertinent to mentic'n here als':' 
that being aggrieved by the said' nc'n regularisation I was con-
st'rined to move the dc'c'rs .''f the Hon'ble Tribunal by way of 
filinci O., Ni: 167 of 1999. The Hu:'n'ble Tribunal while entertain-
ing my such,appliu:atic'n was pleased to pass an cirder directing me 
to file a representatic'n and accordingly 1 have filed a represen -

tation in the mc'nth of June 1999 praying for my such regularisa 

t i ci n. 	 ' 	

0 

That on reu:eipt of my such repr 'esentatic, the afcuresaid 

order on referen':e has been passed re:jectinq my p 	 cm'y aer made 

the said representation. My para'i's .rly ti: th\ said order 

dated 13.8.93 is as' 'folic'ws 	'  

a) 

 

That my aforesaid representation pursuant to 1hezioresaid 
u:'rder of the Hon'ble, Tribunal was not vague. In my said represen-
tatic'n I have categ':irically mentio6my.".,year of 'engagement , as 

casual mazdcior whi':h is the basic crit'eria for' grant of tempc'rary 

status and",regulirisation und.r the -chem,e'of 1989 as Well the 
:iarjfjcatji'n mentioned in, ,e'or:der dated ' 17.12.93 and the 
r:ent ':'rder .'ide No DOT No 269-193-8TN -'II pt..dated 12.2,09. 

i€";'ipertinent-tc' nièntic'n here tha .t.the last cirder" dated ,t2''2.99 

issued'.by the DOT is very clear' tha,t employees who have ci:impleted 
10 yer' of ervice, as i:in 31.3.97,wil1 be regularised as,'one time 
1flBLt"P I have ccimpleed more thai 14 years of servi':e and hence 

by any of the aforesaid circulars I am entitled ti: get the bene-
ft of the same 

b 	That in support of my aforesaid c.aim I am enilcising the 

rder dated , 12.2.99 issued by the 	T D 0 	and some of the documents 

-howin 	my seiviçe poricid including Muster Fc'].l Nos and the 

ncii:u dated 17 	34 wherein some of the servi':e particulars 
are mentioned. 'On the ,th,er  hand evei' documents have ben 
p'idti ed befi:'re the a6L1o0ty i:onm:erned when my name was sought 
to be senl for 'reqt1arisdi':'n It is aisci pertinent to menticin 
here that the muster roll register and pay bills may alsi:' be 
perused to show my service period Fro'n the above it will be 
crystal clear that II have been wor'ing since 1386 as casual 
Ma:docir.  

c 	ThRt the aforesaid recoràs stbmitted by me will show that I 
am, wc'r in sin':e 1387 as Casual mazdoor and hen':e XzaW entitled 

'1 

- 

U 
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to get the benefit of the aforesaid schemes for grant of tempo-
rary status and regularisatii:un. 

d: 	That from the above ':'rder 'dated 13.8.99 it is crystal clear 
that in our case office has not maihtained any record or register 
and the aforesaid absence has caused 'a serious harm to my service 
career. However, I am not at all liable for the said maintenance 
of records and for the mistake of office I may not be made to 
suffer as has been done in my case.. It is also .petinent to 
mentii:in here that from the available records maintained by me the 
aforesaid difficulties can be s':'rted out and relying on th:'se 
documents 'I may bs allowed the aforesaid benefit cifH tempcurary 
status as well as regul.arisatio'n ac.coring to theL aforesaid 
scheme and D.O.T's order. '  

e) 	That as stated in the order dated 13.899 that thee ws ban 
on recruitment of Casual labourer. after'30.3.8, I beg to state 
that my recruitment was don'by the Asstt,Engineer Wireless 
Halfiijnci and the said apptuintment was pursuant to an interview 
and my name was sponsored throuh the local employment: exu:hange. 
Ti: that effe':t one of the initial cirdy dated 30;4.1987 of ap-
pointment is enclosed for ready reference. From the above cirder 
dated 30.4.87 it is clear that recruitment to the p':st. of casual 
mazdoor was also in progress after th'e 1 said cut of date i.e. 

In view of the afcresaid'facts and circumstances I pray 
heicre Your Hcnctur to ccinsi der my l:ase after scrut i nisi'ng the 
aforesaid records en':lc'sed in this applicaticin as well 'as the 
available rec':'rds maintained by the'ffi':e. and.with a further 
prayer to grant temporary status and ubequent' regular isation. 

I. hope that Your H':'ncuur would' be kind enough to grant 
me the aforesaid relief,  

Thanking you. 	 .. 	

: 

	

• 	

' 

Sincerely yciurs 

f:cpy to: - 	 . 

The Director,Department of' Telei:i:immunication 
Sanchar Bhawan, New Delhi. 

The Chief I3eneral Manager, Telecom,  

	

ssa.m Circle, tJlubari, Guwahti-7, 	•. 
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